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IN THE CEWTRAL AOMINISTRAT IVE TRIBUNAL
BOMBAY BENCH
CIRCUIT SITTING AT WAGPUR,

195

-

DATE OF DECISION _ 1547.94

V.5, Sankararan . ,
... MAppdicantis)

Yersus

Union of India & Ors,

P _ Respondent(s)
1. wWhether it be referred to the Repdrter or not ? ‘¢0
2. Whethner it be circulated to all the Benches of the
Central Administrative Tribungl ar not 7 N
. (o~
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(M.S.Deshpande)
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